
"55 Writte11 Answers , OCTOBER 22. 1 982 Written Answers 

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE) : ( a )  to (c) .  
4_ statement is  laid on the Table of the 
.Ho-use. 

Statement 

The operat ional  agencies involved in the 
'implcmc-ntat ion_,. of Integrated Rural Deve­
lopm;;nt Programme (IRDP ) h.:we geared 
.up their mach inery to achieve the targ.:ts 
under t he programme. The bank� in coope­
rat ive as wel l  as commercial sector are 
_ progre:.;�ively providing increasing support 
by way of cred i t  for t he implementa tion of 
the programme. In the year 1 980-8 1 ,  the 
loans disbtirsed by finoncing i nst i t ut ions 
Y, .; r �  R -,. 207 crore" which i ncreased in 
I 98 1 -82 to R5. 486 crores. A µHtjor share 
in th :� above loans disbur..,ed'1s acco�inted 

. ior hy th:  commercial bunks. Th� Gov.;;rn­
m�nt and th!  Reserve Bank of India li,ve 
been taking s!ep•:,; from time to t ime to 
en,ur: coordinat ion between d ist rict rural 
d-eveloprnent agencies, s�t up by StL1te G.J· 

· vernments and the br�nche" of the com­
mercial bank.:; for a better implementation 
of the  programme. Some of the important 
ste ps t aken in thi" d i rect ion .ire given 
below : 

1 . The lead bank,;; wi l l  en,urc that al l  
the v i l l a!!es and f,:tmil i�s ident ified under 
1 h::- programme a re al locntc<l to specific 
hr: a�ches of the part icipat ing banks. 

2 .  Th� 'stand ing committee of the dis­
t ri...:t consultat ive committee should meet 
once ,1 month to review progreo;;s made 
in the implem;ntation of t he programme. 

3. The appl icot ions received mu'it be 
d i.,po...ed of withiR a fortn ight or �o. 

4. Th� banks should ensure that the 
schemes al lotted under the programme 
to th::m are d ispo'ied of at branches 
level and sui table d i'scretionary powers 
are given to the branch !(ivel officers 
for th is purpose .. 

5, The ins!ru�tions issued hy Reserve 
Banks regarding th! relaxed 1mrgin 
money requirements for Joan.., to �mall 
borrower, should be strictly adhered to. 

/ 
Fteei. .. strength of I.A. and A.I. 

*300 SHRl- NAVIN RAVANI : Wil l  the 
.M inbter ti CIWL AVIATION be pleased 
to lay a statement showing: 

( a )  what is the fleet strer1gth of Indian 
A ir l ine� and Air India at present; 

( b )  wheth:!r  there is any propo�l to 
adJ more p lans to meet the demand dur­
ing :'hiad 82 ; and 

( c )  if so, the detai ls t hereof'? 

THE M IN ISTER OF STATE OF THE 
M IN ISTR IES OF CIVIL AVIATION AND 
CIV IL  SUPPLIES ( SHRI BHAGWAT 
J HA AZAl'.l ) : ( �\ )  Indian Airl ines : 53  

:\ir India:  1 8  

't)ne more Airbus for Air  I n<li� i s  sche­
duleJ to arr i ve in Nov.:mb!r, 1 982. ·· 

I h )  �o. Sir. 

( c )  Doe-; not ari•se . 

Further Liheralisation of Import., 

*30 1 .  SH RI MATI GEETA M U K H ER­
J E E :  W i l l  th�  M in i-;ter of, COM M FRCE 
be pleased to s!ate : 

<u I wh.!iher Government propo�e to fur· 
t her l ihcra! i-.e t he import policy in favour 
of c\pOrt -or i:n !ed un i t s :  a nd 

( b )  i f  !>O, the detai l s  thereof'? 

THE :\I IN ISTER OF STATE OF THE 
� 1 1'-l fSTRY OF COM MERCE 1 ( SHRI 
SH l \' R /\J V .  PATl L ) : - (a )  a,d , (b)  TherJ 
i-. no propo,al at present to fuht>er l iher.i­
J i...,:: the import policy i n  favour of c v.port 
,Jriented uni t <;. However, the policy is kept 
under review <;O a's to make cllttnges there­
in a.:; may he found nece-;'>ary to hdp pro-
duc t io:1 and exports. 

Garment Export policy for J ,s3 

"'304. SHRI B. V. DESAI : 
SHRJ MOHAMMAD ASRAR 

AHMAD: 

Wil l  the M inister of COMMERCE be 
pleased to state : 
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(a) whether the 1983 quota di$tribution 
policy for garments and knitwears provides 
a major departure from the 1 982 policy; 

(b) whether it is also a fact that the 
provisions for reservation on  the basi'3 o( 
firm contracts negothted earlier have been 
removed; 

( c )  wh�1� are the other changes made 
in the garments export policy; and 

( J) to " hat extent garment exporters 
have welcomed this move an<l to what ex· 
tent it wil l be beneficial for them? 

,..-,·· 
THE M INISTER OF STATE OF THE 

MINISTRY OF COM MERCE (SHRI 
SH lVRAJ V. PATIL ) :  ( a )  to (d ) A state­
ment is l :1 i J  on the Table of the House. 

, . Statement 

The Government ha1, a nnounced the 
Garment Export Pol icy for 1 983  for ex­
port of rea.Jy made garments and knitwear 
to '>elected countrie"i wi th which India has 
b i lateral t e\'.t i le agreement<, vidc Pubti;; 
Not ice Nv. 37-ETC( PN ) 182 dated 1 8-9-
1 982 .  The policy for 1 983 has been fram� 
ed (lfter taking into account the experience 
gained in the implementation of the policy 
for earl ier years as wel l  as other relev:mt 
factors. Ln many respect s  the policy for 
1 983 i '>  s i ::l i l ar  to th.! pol icy for 1 982. 

2. The main feature;;; of the 1983 pol icy 
are as under : 

( i )  The annual level,; for 1 n3 shal l  
he d i'itr ibuteJ ,:iccord ing to the follow� 
ing system's and rate-. :  

SYSTEMS %Of the Annual , level 1 983 

(a ) Pac;t performance 50 

(h )  FCFS Small  Oders 3 5  

( c )  Manufacturer/Exporters 1 0  

( d )  Central /State Corporation 5 

Manufacturer/Exporters Systems have been 
Manufacturer/Exporters Systems have been 
increased to some extent as compared tn 
1982 policy. � 

(ii )  A new System, viz-FCFS Small 
Orders, ha� �n introduced in the new 
Policy. Under this System, quantitie>s will 

�.be alloted on First-come·Pirst-Served 

basis against applications supported by 
firm comtracts · · and Letters of Credit. 
Allotments of quantities shall be made 
only within the quantitative limit fixed 
by the Textile Commissioner for each 
country1category subject to other st ipu­
Jation'S contained in the Policy. Basis of 
allotment under this systems -;hal l  be 
firm contrac:s just as in the FCFS Con-

tract Reservation system during 1982. 

( iii ) In the case of Past Performi1n�e 
and Manufacturer/Exporters System,, 
the full calenllar year will be considerctl 
as one period 1ur a llotment of quant i t ic\ 
for export. Tn the case of Central JState 
Corporatiom and FCFS Smal l  Orders 
Systems. the year will be divided into 
three 4-monthly  periods, (1:lamely Tan ·  
uary-Apri l , May�August and Septemb� 1• 

De..:embcr l in the case of woven items . 
and into two periods (January-Augu'-i 
and September-December ) for kni t ted 
i tems. Quantities for woven items wil l  
be d istrihuted among th� three period , 
in the ratio of 50 : 35 : 1 5  whereas .he 
quantit ie'." for knit ted i tems wi l l  he dh·  
tributed between the two periods in th..! 
ratio of 85 : 1 5 . These provisions are simi­
lar to the provisions under the 1982 
Policy. 

( iv )  As during 1 982, the agency for 
calculation of Past Performance entitle­
ment shall be the Apparels Export Pro­
motion Counci l . The base period for 
calculation of Past Performance entitle­
ment shall he the average rrmuat ex.­
ports dur ing 1 980. 1 98 1  and Jan-June. 
1 982. Base period during 1 982 was 1 9 80 
and Jan-June, 1 98 1 .  Transferabil i ty of 
Past Performance entit lement shall be al­
lowed subject to certain conditions. !c1 
addit ion to conditions prevai l i ng in 1 982 .  
I t  has  a lso been laid down that an CA · 
porter who has ohtained entitlement by 
transfer from anf other exporter im a 
part icular country/category will not be 
eligible to t ransfer any entitlement in the 
same coumry/category to another ex· 
porter. 

(v) Provisions regarding Slow Moving 
Items, Minimum Export Pri� ond · 
Letters of Credit are Similar to the 1982 
Po1icy'7" 



.,59 Writtts?n An.twus · OCTOBER 22, J ,,n Written . .4nltt'tn 6o 

3. According to available information, 
the garment exporting commu11ity has 
generally welcomed the 1983 Policy. It is 
the expectation of the Government that the 
policy-framework as announced will enable 
the exporters to increase their e.xport�. 

Sharing of Government Quarter for issue 
of food card 

'�306. SHRI CHANDRADEO PRASAD 
VERMA : Will the-Minister of CIVIL 
SUPPLIES be pleased to,it,tate : 

( a )  whether persons sharing Govern­
ment accommodation are required to fur­
nish proof/acknowledgement of submission 
of intimation by the allottees etc. to the 
Directorate of Estates regarding the fact 
of sharing of Government quarter for i�3UC 
of food card; 

( b) if so, whether retired Government 
servants and Govemment servants belong­
ing to different pools of accommodation 
sharing Government accommodation wjth 
the allottees of General Pools accommoda· 
tion and vice versa are allowed to share 
Government quarters by the Directorate of 
Estates; and 

( c) if not ,  what remedy Govennment 
·have in mind for such cases? 

THE MINISTER OF STATE OF THE 
MINISTRIES OF CIVIL AVIATION 
AND CIVIL SUPPLIES (SHRI BHAG­
WAT JHA AZAD ) : ( a )  No Sir. 

(b )  So far a's General pool accommoda­
tion i-, concerned Central Govt. Servants 
incl uding ret ired Govt. employees are al­
lowed to share Government accommoda­
dation. 

( c )  Does not arise. 
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